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BEFORE THE NATIONAL GREEN TRIBUNAL 1_
PRINCIPAL BENCH, NEW DELHI
0.A No. 908 of 2022

In the matter of : -

Sach Sewa Samiti Nyas (Trust) ...  Applicant
Versus

Ministry of Environment, Forest &
Climate Change & Ors. ... Respondents

SUPPLEMENTARY REPLY ON BEHALF
OF RESPONDENT NO.4, GNIDA

The Respondent above named
Most Respectfully Showeth:

1. The present case is pending consideration before this Hon’ble
Tribunal, wherein a detailed reply on behalf of the Respondent No.4,
Greater Noida Industrial Development Authority (GNIDA) has been

filed and the same is on record.

2 Thereafter, the matter was taken-up by the Hon’ble Tribunal for
further consideration on 22.8.2024 when submission, on behalf of the

Applicant was made, inter-alia, to the effect that:
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Q).

(ii).

3.
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The Green Belt that had been encroached continues to be
encroached notwithstanding the demolition of construction on an

area of 253 sq. mitrs.

Plot No.A-1, which has been allotted by the answering
Respondent forms part of the Green Belt / Green and is located

entirely thereon.

It is the categorical submission on behalf of the answering

Respondent that both the above contentions urged on behalf of the

Applicant are factually incorrect, hence denied. In this regard, the

answering Respondent submits the following for the kind.consideration

of this Hon’ble Tribunal :

(a).

A proposed Lay Out Plan of this particular area, based on the
Shajra map, was made in the year 1994-1995. Thereafter it
received approval of the Competent Authority and was firstly
revised in July 1995. Thereafter, further modifications were
made on the dates which are mentioned on this plan. A copy of
the said plan bearing signatures of the then General Manager

(Architecture & Planning) and the then Chairman cum Chief

- Aira Kr. sarg
~apy Advocate
'Reg- No.-2874
.2, Nagar

2
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Executive Officer is annexed hereto and marked as
ANNEXURE R-4/2 (Annexure R-4/1 was filed along with the
reply earlier filed, hence continuity of number is being

maintained).

(b). Itis clarified that, when the Plan is initially prepared and is yet to
receive the approval from the Competent Authority, the word,
“proposed” is written on the plan. Once the plan receives the
approval, it bears the signatures of the concerned Officer(s). The
proposed plan then there upon becomes the “approved plan”.
Annexure R-4/2 refers to certain modifications made and this
Annexure bears the date 26.2.1999. This plan is the “approved

plan” with modifications made till then.

(c). A bare perusal of the Plan filed as Annexure R-4/2 would show
that a distinction has been maintained between the “Green Belt”
and “Green”. The primary land use of the concerned area is
Institutional. Accordingly, the land use of Plot Nos.12, 13, 15,

16, 17, 18, 19, 20, 21 and 22 is Institutional while Plot No. 14 is




(d).

(e).
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for “facility”. The “Green Belt” and “Green” is demarcated by

slanting line but the difference lies in the nomenclature.

The three parallel lines, running between Plot Nos.12, 13, 14, 15,
& 16 on one side and Plot Nos.17 to 22 on the other side denotes
the Corridor under the High Tension Transmission Line
(hereinafter referred to as the Corridor) which, as submitted in
the reply earlier filed, has to be left free of any construction. It
may also be noticed that somewhat triangular area on the right
side of the Plot Nos.12, 13 and 16 is landlocked, therefore, it is
incapable of any usage / development as a plot / capable of being
allotted. This area being adjacent to the corridor is also

demarcated as “Green”.

Plot No.22 is facing the 80 Mtr. wide Surajpur — Kasna Road. It
may be noticed that the shape of Plot No.22 in the plan filed as
Annexure R-4/2 is not rectangular. The front side, facing the
road, is longer compared to the rear side. Therefore, if the shape
of this plot is to be altered to a rectangular, then a triangular

portion towards the corridor would emerge.

L
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(f). Plot No. 22 was allotted by the Respondent No.4 Authority in
favour of The Diamond Drill Public School, vide Allotment
intimation letter dt. 25.7.1997 (ANNEXURE R-4/3). Plot No.22
was made rectangular on 4.9.1997, as would appear from the
lease plan (ANNEXURE R-4/4) annexed to Registered lease dt.
15.6.1998 while the immediate portion adjacent to the Corrodor
being triangular in shape was left out as would be evident from
Annexure R-4/1. Since the land use of Plot No.22 from day one
was Institutional, therefore, the land use of the triangular portion
also remained Institutional. It is reiterated that the land use of

this triangular plot was not “Green” at any point of time.

4. The Applicant has contended that as per the plan annexed to the
Licence Agreement dt. 27.5.2003, this triangular portion was treated as
part of the Nursery, therefore, it is also a “Green” area. This
contention of the Applicant is incorrect. Since at that stage, the
triangular portion was lying vacant, though its use was Institutional,
with a view to obviate any encroachment etc., it was thought
appropriate to make it part of the area to be given for Nursery. It is

clarified that the land use of this small triangular portion carved out of

2
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Institutional plot No. 22 was never changed from Institutional to Green
It is a matter of record that no Nursery was ever developed and the
Licence Agreement itself was cancelled. Even otherwise also, the
Licence period is long over. The character / land use of any area on
which there is no construction and on which for the time being grass or
plants, but not trees, is allowed to be grown (though in this case, it was

not even Green) does not get altered from Institutional to Green.

5A. Also from the site plan, annexed to the Licence Agreement, it
can be noticed that on the right side of this site plan are Plot Nos.22 and
21. The shape of Plot No.22, as allotted, is rectangular as would
appear on a combined perusal of Annexure R-4/2 with R-4/1. Further,
if the boundary line towards Plot No.21 is extended straight, then it will
be clear that the triangular plot, A-1 was carved out of Plot No.22 and
lies outside the corridor. The boundary line on the left of the site plan
is straight and matches with the boundary line of Plot no.12, which has
incorrectly been typed as Plot No.13 on the Site Plan annexed to the
Licence Agreement. This location / position can be verified from the
fact that on the North of the site plan is the Surajpur — Kasna Road and

Plot No. 12 is facing this road on the North side. It may also be noticed
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that this site plan annexed to the License Agreement is neither made to
scale nor it bears the signatures of anyone from the Planning

Department, therefore, it may not be treated as accurate.

6.  The Applicant relies upon a hand drawn map filed at Pg. 25 of its
objections to contend that plot No. A-1 lies within the corridor and
forms part of the “Green”. This contention of the Applicant is equally
incorrect. Plot No.A-1 lies completely outside the corridor, which fact
is clear from Annexure R-4/1 and R-4/2.  According to this hand
drawn map, the Green facing the Surajpur — Kasna Road has a width of
5430 mtrs. This width roughly corresponds to the width of the
Corridor. This Corridor, as it proceeds Southwards, is broader
compared to its North side, which fact is also confirmed from the shape
of the Green in Annexure R-4/1. This hand-drawn site plan itself
records that the site plan is not made to scale. It is submitted that this
site plan does not prove the case of the Applicant that plot No.A-12 is

located right inside the Corridor.

7. While it is correct that after the allotment of Plot No. A-1, the
Allottee had made unauthorized and illegal construction on an area of

253 sq. m. into the Corrjdor. The extent of this illegal and unauthorized

'. ‘J'ff‘fnd‘r \r. Garg
.\'_L,AaryA vocate
"ég- No.-2874
~ B. Nagar

Q’? OF \\9\‘“
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construction, was confirmed by the Report of U.P.P.C.B. This
unauthorized and illegal construction has been completely demolished
and the Corridor is totally free of any encroachment. The extent of
encroachment can be noticed from a parallel line in Annexure R-4/1,
running adjacent to the longest side of the triangular plot, adjacent to

the Corridor.

8. It is categorically submitted that the land use of Plot No.A-1 i.e.
the triangular plot when carved out of Institutional Plot No. 22
continued as Institutional. It was never ever converted as “Green” or
ever used as “Green” or as Nursery. It lies outside completely the
Corridor and not within. The total area of the “Green” as shown in
Annexure R-4/1 continues to be 10,570 sq. m., i.e. the figure depicted

on the said Annexure R-4/1.

9. It is clarified that in the Master Plan, the land use of Green Belt /
Green cannot be changed. On an Institutional plot, inter-alia, abadi
extension plot activity is permissible. The relevant page of the Master

Plan is annexed hereto and marked as ANNEXURE R—4ﬁ. On this

Virend Kr. Garg
Notary Advocate
Reg. No.-2874
G.B. Nagar

&
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triangular plot, which was carved out of the Institutional Plot No.22

.abadi extension was permitted on 31.10.2014.

10. In view of the above, the answering Respondent respectfully
submits that the contentions of the Applicant that the land use of Plot
No.A-1 is either Green or that is part of the Green Belt OR that it is
located inside the Corridor are factually incorrect. The unauthorised
and illegal construction made by the Allottee of Plot No. A-1 has
already been demolished. It is therefore prayed that in this view of the

matter, the Hon’ble Tribunal may graciously be pleased to reject the

Original Application. ﬁ/'

'§t RESPONDENT NO .4

through
Settled by
Sh. Ravindra Kumar shiuam 6@’“"“
Sr. Adv. SHIVAM SAKSENA

(Advocate for Resp. No.4)

- Virendra\Kr, Garg
Notary A§focate
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a8 4.7
To,

The Diamond Drill Public School

Educational & Dharmarth Samiti (Regd.)
R-2/197, Rajnagar
GHAZIABAD.

Sub Allotment intimation letter.
Sir,

With reference to your application d’Wpleg;ed to inform you
that a plot measuring 10000 sqm. in size fér establishing Senior Secmﬁ'ch\q?l in
i:nstiﬂlﬁOnaI area of Greater Noida has been allotted at the rate of Rs. 500/~ per sqi .
50 percent area of the plot has been allotted free of cost.

You are requested to deposit a sum of Rs. 5,00,000=00 as allotment money
within 60 days from the date of issue of this letter ( Le. on or before 17 Sept. 97) .
Balance 80 % amount i.e. 20, 00,000=00 is o be paid in six equal quarterly interest free
instalments of Rs. 3,33,334=00 each on, 16.12.97, 16.3.98, 16.6.98, 14.9.98, 13.12.98
and 13"%3.99 respectvely. The amount can be remitted through Bank draft/ Payorder in
favour of GREATER NOIDA INDUSTRIAL DE VELOPMENT AUTHORITY Payable
at Noida/ New Delhi directly t0 Oriental Bank of Cominerce , G Block , Sector- 20,
Noida , Dist. Gautam Budh Nagar under the intimation to this office . Kindly mention
the name of your institution and reference of allotment letter at the back of bank draft.
The copy of Terms & Conditions for Institutional allotment is attached herewith.

Encl : As above Yours faithfully,

YLl

(VALSA R NAIR)

ATTEST

Virendra Kr. Garg
Notary Advocate
Reg. No.-2874
G.B. Nagar
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541 Annexure - R - 415

REVISED DRAFT E
GREATER NOIDA MASTER PLAN 2021

INT RODUCTION

Rapid urbanization is an intrinsic

; part of the development process. One of
the major challenges before the n

. ation is to provide for planned neat urban
settlements with adequate greenery and open spaces rather than unplanned

haphazard and polluted sium like urban settlements. The quality of the
urban centre determines the quality of life of the inhabitants. Planning of a

n‘;‘vi'\ffurba.n centre therefore is of utmost importance for defining the quality
of life.

(A) LOCATION

The new city of Greater Noida is located close to the National Capital of
Delhi in the National Capital Region (NCR). It is situated in close
proximity to Delhi at a distance of about 25 Kms from the border of Delhi
(at Okhla Barrage). The notified area of Greater Noida comprising of 124
villages and about 38000 Ha. Of area is broadly bounded by National
Highway 24 in the north-west, river Hindon in the western side and G.T.
Road/Northern Railway main line to Calcutta on the eastern side. It is
abutting the areas of Noida on its western side and Ghaziabad on the
northern side. Due to nearness to Delhi and both these towns being well
developed the pressure for development is there on Greater Noida.

(B) BACKGROUND

The creation of Greater Noida is an outcome of the intensive pressure of
the National Capital of Delhi on its periphery. On the east of Delhi,
utting the border, is located the notified area of Noida which is a planned
hip. Just outside the notified area of Noida, the pressures for
evelopment around Delhi and DMA started manifesting in the form of
hthazard growth by colonizers and speculative land dealings in the area.
R At G’ﬁ;e%ovemment of Uttar Pradesh was concerned with unplanned growth
. Y Ad"gc_?; e area and initially declared it as notified area under U.P. Regulations
“o.-28 Pf;glilding Operations Act, 1958 on 19" Sept., 1989, under U.P. Industrial

. WNEga,, development Act, 1976.

) %y 1991 constituted Greater Noida Industrial Development Authority.
| st Master Plan was got prepared by the Authority in 1992 from
| of Planning & Architecture as a consultant. The plan was for 5.00
N population and was then revised in NCR Plan context in 1996 as

1-1
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10.2 Use Premises

U i s s x .
se premises means one of the many sub-divisions of a use zone, designated

at the time of preparation of layout plan, for a specific main use or activity.
There shall be use premises as desiguated in para 10.3.

Use activities permitted in use premises are given in para 10.4

10.3 USE PREMISES PERMITTED IN USE ZONES

USESAISEACTIVATIES PERMITTED IN-USEPREMISES.
S1.No. Use Premises USE Z ONE S \ \ \ [ \
R | C | M| 1 |Grecna:cas\T1\12\IGlAgri.1m
_ P2 | | | | l
la.|Abadi Expansion Plots __|P 5 N e PP [P PP
1. %ﬂsﬁnml and Entertainment  |NP NP NP NP P NP NP NP |NP \NP \N‘P
. |Bank P P P NP NP P P NP NP [P
3. |BaratGhar P P NP NP NP NP NP (NP NP lN'P lNP
4. [Burial end Cremation ground, NP NP NP NP NP NP NP [NP \'NP \P \NP
cemeties
5. |Bus depot and workshops. NP NP P NP NP NP P P \NP ‘NP \NP
Bus terminal, LRT NP P P P NP NP P P NP NP P
terminals/Metro Station and \ \
terminal
Cargo and booking office NP P P NP NP NP P P NP |NP ]P
Cinema/Multiplex NP P P NP NP NP P P NP NP [P
9. |Clinical Laboratory P P P P |m= NP NP (NP [P \NP |1>
10. |Commuynity P P P P \P NP P P \p NP \p
Centre/Auditorium/Banquet Hall
. 11. |Convenient/Sector Shopping P NP P P NP NP ‘P lP lP |NP \P
L 12 |Courts NP [N (NP P NP O
; 13, |Creche and Day Care Centre P P P P NP NP P P e [P
14, pairyFamﬁng;Pouluyfm NP NP NP [NP NP NP \NP \NP \NP \P \NP
o ,s; Dharamshala P P NP NP NP I S A
| Dispensary P P P 3 I A P
Drive in cinemas NP P NP NP [P NP NP NP NP NP
Educational Institutions including NP NP NP \P \NP NP \NP \NP \P NP \P
Training Centre " :
Fair Ground NP NP (NP P P NP (NP NP NP NP (NP
Farm House NP NP NP NP lNP [np NP [NP - [NP P [Ne
Gas Godowns NP NP P NP \P NP NP (NP NP P NP
Golf Course NP NP (NP NP ]P NP NP |NP NP [P \NP
Higher Secondary School P NP NP P \NP NP lNP 1NP \NP \NP \P
Hospital P NP (NP P \N‘P NP \NP NP NP ‘NP \p
Hostel, Guest House, Boarding  |P P P P E NP \P \P \’NP NP \P
House, Lodging house
Hotel NP P NP P \NP NP \P \P \NP \NP \P
Fawkers arca I A N AN L N N A LA
A28 [Indusbial plovfatied factory plot - [NP NP NP NP \NP \NP \NP NP \NP \P
—9.|IT Park/ unil enabled services NP NP |P P NP NP \NP \Np \p WNP ?
30, |Milk Chilling Cenlers e I N N L R N L T P
T Mol NP NP NP NP lNP \Np P P P p
EW s R (A L L I NP




b. /5
).
) StNo. Use Premises USE ZONES .
| c T ™M | 1 | Greenoreas | T1 | T2 iG | Agri. | T
) TR T Pl |2 L
, " [ lr:m, Art Gallery, Exhibition (P P i P NP NP NP NP P
' 34. |Night Shelter P r I’ NP NP NP P P NP |NP E
) 35. |Nursery and Kindergarten School |P NP NP NP NP |NP NP NP Np NP NP
36, [Nursing Home P p P P N NP NP NP NP P
) 37, |Offices P PP |P e - I [ P
5 38. |Oil depot NP NP [P NP |P e N NP
- 39, |Open air theatre P P NP P P[NP NP PP NP
? \ 40.|Orchard P NP P PP P PP P
'i- v T OmpITamIEzs P NP—P—P NP——INP N NP R —— NP
) el P PP P PP — 1 P [
43. |Parking P P P P P P P |P P [P P
) 44, |Petrol Pump/Fuel Station P 3 3 P P P P PP [P N
45. |Plant Nursery P NP P P P P P P P P P
) 46. |Play ground P P P P P P P P P[NP P
47, |Police Lines, Civil Defenscand NP N NP |P NP |NP NP NP NP NP NP
) Home Guards
48, [Public Utilities and P P P P P P P P P P
) ~ %, |Services/facilities
49. |Railway freight godowns. NP NP |P NP NP |NP P P NP NP P
b 50. |Recreational Club P P P P P NP P P P NP P
) 51. |Religious premises P NP [P P NP [NP NP NP [P NP P
52 |Rescarch & Development Centres. |NP NP |P P NP |NP NP NP P[NP P
) 53. |Residential group housing (flatted).|P NP |P P NP [NP NP |[NP |[NP [NP P .
) 54, |Residential plot/plotted housing. (P NP |P P _N_P‘ NP NP NP NP |[NP [NP
' 55, [Restaurant P I 5 P [ [ P
, 56. |Rural Centre NP NP NP NP NP [NP NP NP NP [P NP
57. |Shooting range NP NP NP NP P NP NP NP [NP |NP NP
) Shopping Centres NP P P P NP [NP P P P |NP P
o E' S‘T ~ Y54 [Socia) and Cultural Cenbe P o - T o - N N 2
60. |Specialised parks/theme paksand (P P P P P P P P P P NP
dens
) K- ‘%ﬂff?pom Complex/Centre NP NP P P P NP NP NP |P NP NP
A2 fSports City P NP NP [P P NP NP NP [P |NP NP
765+ [Storage, godowns and NP P P NP NP |NP P P NP P NP
warchousing, cold storage
— |Swimming Pool P NP |P P P NP NP |NP [P NP NP
65. |Transport booking office (rail, road | NP P P P NP NP P P NP |NP P
and air)
Transport Nagar NP NP NP NP NP P P NP |[NP p
Vending Booth, Kiosks P P P P P P P NP P
Weckly Market P NP NP NP NP NP NP NP [NP NP
Wholesale Trade NP P NP |NP NP |NP P P NP |NP NP
Women's Hostel P NP NP P NP NP NP NP |[NP |NP NP
Zoo NP NP NP NP P NP NP |NP NP (NP NP
P-Permitted, NP-Not Permitted, R-Residential, C-Commercial, M-Industrial, T-Institutional, P1-Recreational green P2- Nurseries and Horticulture,”
Transportation, T2- Multi Modal Transport Hub & Multi Modal Logistic Hub, Agri-Agricultural, lIT- Integrated Industrial Township
"All use premises not covered in the sbove table, shall be permissible in various use Zones afier approval of the Authority's Board.
b & Multi Modal Logistic Hub will be as per Activilies and uses approved by Govt

Uses permissible in Multi Modal Transport Hu

103
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A No. 908 of 2022

In the matter of : -

Sach Sewa Samiti Nyas (Trust)
Versus

Ministry of Environment, Forest &
Climate Change & Ors.

AFFIDAVIT

1, Sudheer Kumar, S/o late Sh. P.L. Katiyar, aged about 55 years
resident of G-04, Sector 27, Noida, presently at New Delhi, do hereby

solemnly affirm and state as under :

1. That the Deponent is presently posted as Senior Manager (Plng.)
with the Respondent No.4 Authority and as such I am competent and ~
authorized to affirm this affidavit on behalf of the answering

Respondent.

I state that the accompanying Supplementary Reply on behalf of

spondent No.4 has been drafted under my instructions and I state

; _I .3.\(3 \

t?l;at the contents thereof are true and correct to my knowledge as
W%
>4
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derived from the records of the case. The annexures to the Reply are

true copies of their respective originals. Gg il
SN
DEPONENT
VERIFICATION:

Verified at New Delhi on day of Sept. 2024 that the
contents of this Affidavit are true and correct to my knowledge as
derived from the records of the case and nothing stated therein is false
and nothing material has been concealed there from.

%./'

DEPONENT

Reg. No.-2874
G.B. Nagar

VT SEIR]
qe 343 4 ¢
‘-‘?*—'{af‘q e et o
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